SENTAAL AJMINISTAATIVe TRIBUMNAL ALLANABAD ELiCH ALLANARAD

Original Application No, 605 of 1992
M'..Ikund Mur ari - Y . ] - L [ L] * ] L] . . . » » . f\JpliC ant
Ver sus
onion of India and otheIs o o o ¢ o ¢« v o o & nesnpon-ents
Uon'ble Lir. Maharaj 0in, dember(Jucicial)

Hon'ple wr. V.K. geth, ilember (Administrative)

( By Hon'ble Mr, Maharaj Oin,J.M.;

This is an application under section 19 of the
@
idmihistrative Tribunels Act,l985 feg seeking relief that
the termination/discharge order dated 16,3.1991 which was

confirmed through impugned order no. 184 dated 2B.10.1991

(Aannexure A=-1) be quashed.

2. The applicant has stated that he was engaged as
Extre Je.artmental Telegraph Messanger on 11.6.1989, He
continued to work till 16.9..991 with xoheamémxt: breaks.

It is stat<d that bhe servicesof the apslicant have been
terminated without following the procedure or holding any
enguiry and the order of the termination is arbitrary and
illegal in the eye;/of law,

3. The responients have filed coumter-affidavit

and rcsistéd the claim of thes applicant, inter-alia on the
ground that the ap.licant was engaged as kxtra Jepartmental
T= egraﬁh Messanger as substitute and he has no right

to claim to work in the department on opermanent basis,

4. @ have heard the learned counsel fer the parties,
The applicant has not filed any appointment letter to
cstablish that he was legally aovointed as Zxtra Departimental

Tclegreph liessanger. The learned counse for the ressondents
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has stated that since the Extra Departmentazl
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L4 as substitute to work as Extra Departmental Te learaph
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Messanger. The applicant claims to'have worked on the said
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rued t0 the applicant to continue in service as he was
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temporarily engaged to work as substitute. Considering the
work as the gpplicent has done in the departnent, we observe
that the respondents may absorb him some where in the
department in the {irst available vacancy for which he is
found suiteble, The application is disposed: of with the
adbove observations, No order as to costs,
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